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Central Administrative Tribupal Hyderabad
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Dof o et~

M .

of 1997, a

_Applicants(s).

I ove el

UERS U s, ' : i

Quuocal  Moanasgy , Qe fY

L gn.s. | |

(Respondentsl) .

0RDER

25.9,1997

Heard Mr. Sekhar Babu for the applica
She lost her
years old. |

|

iwho is a widbw aged 37 years,
='husband.in 1981 when she was 20
' She is seeking an appointment on compassi-~ .
f onate grounds, since according to her, her
f husband late My, .

i on duty.

Subramanyam bassed away

: The respondents may examine the
but with
to such

request to the extent feasible,
utmost Sympathy, with reference
records.as may be available with them. A
Buitable reply may be given to her repre-
sentation Dt.18.8.1997 KPage-1,
to the 0.4,

nnexure~19, |

Thus the 0a isg disposed af at the
admission stage.
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CENRRAL ADMINISTRATIVE TRIT MAL HYGTQEHﬂD BYNCH H"{DEEBi

DRIGINAL AOPLICATION w0,  \2-SC  oF 1997,

A — e it i

| -
o ‘ N

T-..-_ — e o s, o s . S

_________ Seevendine Leoens) Do)

- Raespondent(s).

: (prlicants(sj.
., VIRSUS, -
Union of India; Repd. hy, : t}
‘ !
: o g 3!
o G _Hommer Lo YALT.

!

|

- i

The application has been submitisd to the Tribunal by

Shyp if___c)q._\!ah—@%*%_a~&(j:"—(ﬂ__ Advoroat B/ p

?;bffTﬁi
p%réﬁﬁﬂagder Section 19 of the Administfative Trib :

unal

Act. 1385 and tHe same has been Scrutinised with referencé;

: L
to the points mentioned in the check list in *he light af '

the provisions in the administrative Tribunal (pracedure)

Rules 1987. o | §

The application is in ord:r and may he listed for

Admission on
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legiinis ceoies of |
b:en filag,

VRRTE

(-

sAneXxurs duly attosted
12. Has the adplicant sxihausted
i i

all agaiiabie remidiesi Yhﬂ
13, Has the Index of documents bheen Filed and Pagination ﬁﬂ{
done pPropsrly,
14, Has the declar.tion 3s g requiacd by item Ko, 7 op
farm, 1 been made, .
15.

Have required number of a
Full ady

nvelops (file sixe) bearing
Esses of theg respondents hean filed, Qj?.
16- (a)

Whethsr thg rzlies

€ sought for,
single ca sz of

arise Quf af \
action._ ) >
(6) “Uhetrer any interim relief is prayed for, .
174" dc) Th;céééxsnvmﬂ For cononation ap delay in Piled,
7 1t supported By an affidavit of the applicant,
18. UWhstheg this cause be hazared by singlz Yanch, ﬁlcﬂl
19. 4ny othep points. — |

20, Result af tae

& Scrutiny with in
clark, '

itisl af tiie ecgdtiny 9(\
Scrugggf/ig/élta te

Sectian‘?ﬁficer.

Deputy Registrar,

L B
T

Registrar,

- * e 8 @
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¥
CENTRAL MDMINIST  TIVE TIIDVUAL HYWER 510 59icH . HYDIRABAD,

“.iry No. "9‘@'0-'5(?)

Resort in thae Scrutiny of Applicati.

Presented by @ G-,y Qaa(‘\l'\!ﬂ" @r—(“‘ﬂ{&a{}/ Prcsentat/cv
Applicant(s) M*‘ Lox.(ﬁ—'}((mm/\-t:
Respondent (s) ]’LV\-‘-""‘{ ﬂij S:LQaAﬂwmh ft_i fl’*’"q%—'u

v/

Baturs of gri&'ncaﬁce Q,QNVQ 2 MQ"@M\QW

No. of Applicants { __No, of Res'poridehﬁs'_;:......:x

‘w
Qﬂ\ﬁb &WMW CLASSIFITATIM,
.Subject.........,.... \3) Wnoartment.....%.....M%}.[

.‘
T« Iz the appllcatlan in the prapsr form,

(thr=e coplete sets in paper books form ; Yl? _
in two compliations), 3

2. ‘Whether name description and sddressd of all the ! \Q
partiec been furnished in tne cause title, . o O
S '
3. (a) Has the EDDlluatlDﬂ bren Fully signsd ood varified, ff?
(b)Has the copiss been duly signed. ' '
(c) Have sufficient numbzr of copies of tha applica‘i:ioﬂ 77

bezn filsd, ;
4. Whether all the?na-'cessgx_';/ nartizs arz 'impleaded: ‘,‘! k&,7
5. UWhzther £ngl =h translation of dicusents in g lanbu;g'ﬂ
other than ._rmllsh or Hindi bezn filed, é \6’7
6. Is the applicati-n on ti:ne, (See Segtion 21). L?
| ' g

7. Has the L’akalatnama/f"lnmo af A —raﬁcm*ﬁ‘ayisationf ; ‘f/‘//
_ beaen Fll"d i . t

8. It tha appli)ation maintainability, - *‘{/'7
(/s.2, 14, 15, or u/R. 8 fic.,)

. ]

9. Is the application accompained IPTJ/DD, Por ;.;5_5,3/_;; "UL7

180, Has the impuaned arde s ariginal, duly attested legltable

CoOpy been filed, \ . m,el..\’/'(flf
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL E: HYDERABAD BENCH

Between:

M.Lakshmi

AND

AT HYDERABAD.

O.8.l0, (250

Union of India rep by its
General Mansger,S.C.Railway

of 1997.

:$ Applicant,

$: Respondents,

T e .
By O S
oy

-

& Others.
INDEX_OF MATERTAL PAPERS.
Sl.No. Description of Documents Annexure Jages
U DRRPIRY | P
1, Application 1 TF 8.
2. C.L.Service Card Datd.18-1-72 1 9 tra 10.
3. C.L.Service Card Dated.13-10-72 1x 11}ito 12,
h, C.L.Service Card dtd.10-10=73 I1I 13| ito 14,
Se C.L,Service Card No.10131 IV 15 {to 16.
6. Certificate of Death dtd. v 17.
Te Caste Certificate VI 18. |
8. Appointment lir.No.E,252/VBRE/3080 |
delt dated.15-4-88 of Smt . VII 19 1
9. letter dated, 28-12-81 VIIT 20 i
10. letter dated. 8-3-82 IX 21 ;h
1, letter dated. [§— L~ SN X 22 ;
12. letter dated. 29 - 9 — &% XI 23 ,
13, letter dated. |g.-12-"S% XTI 2k, i
14, letter dated.]}-8-88 - XI1I 25,
15, letter dated.iz=12-89 XIv 26,
16. letter dated, 13-2-1990 v 27
17, letter datdd. 7=7-1992 - XVi 28. |
18. letter dated. 229=11-9k XVII 29 j
i
]9 letter dated.13-8-1996 RZXXVIIL [ 30 |
20. letter dated.18-8-97 XIX. 31, |
'HYDERABAD, _/ﬁk 14
U ‘M"r‘
Dated: 9-97 COUNSEL FOR THE APPLICANT.
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;" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT: HYDERABAD

. A OOAONOQ of - 1
9&'\’&’ 997 Wré{& R
Between?

M,Lakshmi vese. Bpplicant

":‘

r.

and Qﬁoubﬁxmurj)s(ggzis
Union of India rep by it's - |
pvi i g RAILWAY
General Manager, SC Railways & ’
Qthers e+es Respondents
INDEX OF MATERIAL PAPERS
81,No, Description of Documents Annexure Pages J
Te Application j= =8
q-le
2. CeLService Card DTD 18=1=7-72 I _
3, C.L.Service Card  dtd 13-10-72 R < 5 | IR | RS B2
Lty CoLs Service Card gga 10-10-73 III ]’3>~* \
Se C.L.service Card No . 10131 . . v i ‘5 - I
6. Certificate of Death dtd v \ -
n, Caste Certificate dtd VI ) 9
Q. Prppoiw- L, ﬂ)o-E-Q-‘SQ—/VBRE-/'Qo%o l

o ~ - ol B My VI
[Seitt dd tgq%gafiwtemar

_ |
U - Letter dHd (G — (287 4 .Z*O_J

nn-—--—a—--——-—--—*--—n----
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT: HYDERABAD

"O.AuNo, 1250 of 1997

Between‘

M.Lakshmi, w/0 M.Subramangyam(Late). veess Applicant

and

Union of India & Others ' «es+ Respondents

CHRONOLOGICAL EVENTS

a--uu-m--—----n--—---—n---m---h--o - e . e

81,40, Date Particulars

-—u-nnu——----—---’----

1., 18-1=72 Applicant appointed as Mazdoor Man in 3rd respondents .
Office on daily wages ’
2., 17-7-7% Applicant's husband completed more than 180 days of

service ,rbut denied tempbrary status

3, 1977 %o Applicantls husband issued Casual Labour Service
1981  Cards bearing No.Gh46 F, G466 F, G354, 10131 | {
b, 17.7-77 Applicant's husbnad completed 3 years continuous %

service, i.e deemed date @f confirmation

> 923§:981 Applicant's husband completed more than 8 yedrs !
service as Mazdoor Man ' H
6., 9-8-1981 Applicant husband died while in service in 3rd respondents t
Office
7. 1981 to . [
Applicant submitted number of representations] for

1997 family pension but denied the same, in vain
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TH THE CENTRAL ADWMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH

AT HYDERABALD.

Between:

¥, Lakshmi,
W/o M.Subrahamanyam (Late)

Aged about Sé years,
Poornandampet,

Vijayawada, Krishna District, :: Applicant.

AH D

1. Union of India rep by General Hanager,
$.C.Railway, Rail Nilayam,
Secunderabad.

2, Divisional Railway lianager,.
South Central Raillway,
Vijayawada.

%, P.W.I (Permanent Way Inspector),
South Central Railway,

Vijayawada. :: Respondents.

APPLICATION FILED UNDER SECTION 19 OF THE ADMINISTRATIVE TE]
ACT 1985,
T Particulars of the Applicant:

The particulars of the applicant are as mentioned in

the above cause title.

| BUNAL

The address of the applicant for the purpose of |serving

notices, etc., is that of his counsel Mr.G,V.Sekhar Babu, A
H.

Hospital, Yyderabad.

1I. pPapticulars of the Resvondents:

The particulars of the rescondents are as mention

the above cause title.

ivocate

No.16-2-701/5/15, Anandanagar, Malakpet, Main Road, Near Susurta

ed in
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L

III. Order Against which this Application is made:

Order ¥iX No. Nig , Dated. Nil.

SUBJECT MATTER :: Toideclare the action of the Respondents

in

not considering the representation of the applicant for compassionate

appointment as illegall arbitrary and malafide and violative

|
of Articles 14,15,16 and 21 of the constitution of India.

direct the resnondents to consider applicant for compassiona

IV, JURISDICTION: |
|

The applicant declare that fie subject matter of tha
|

appointment.

ig within XIWEX3EIBn ﬁﬁﬂéﬁ ==y the Jurisdiction of this Hong

u/s 14 (1) of the A.T. Act of 19850
| .

Ve LIMITATION :
|

The applicant!declares that the 0.A., is within limd

under section 21 (a) Ofi the Q.A.T. Act, 1985 as the applicant

been submitting re eateh representation to pursue her case an
g2 Y

in view of jJjudicial dec%sions rendered by various Honourable

453 |

Courts, Tribunals and Honourable Supreme Courts,
|
!

VI. FACTS OF THE CASE:

Julray
<F

of

and to

O.A

urable

tation
hag
d also

High

Ta The applicant hu?bly submits that she is the widow of |[Sri.

/

; .
y.Subrahamanyam (late) who served as (Bxtre Labour) Hagzdoor I

. |
in the 3rd respondents office and died while in harness on 113

P

2. It is submitted that the applicant's husband was origi

| , (” o
appointed as Mazdoor Mah (Extra Labour) on 18- 1—72 and 5

3171

o
C
:

]

e —, | -

p
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&

. i
he has been continuously working as Mazdoor lHan ignoring liéfﬁﬂﬁh

[ artificial breaks created by the 3rd respondent, Thus the

said artificial breaks were created by the 3rd respondent

to deny the applicant the continuous service and the same

L)
is malafide and illegal. Since the applicantz‘'s husband

was ignorant, poor and unacqainted with the law he could

| _ not challienge the same at that time. g
: ¢o =2 11€)
3,  While that was’\t{he applicant husband died on 9-3—4983!
S - - |
| i while thus serving as Mazdoor Man in the 3rd respondent's
B office. The applicant's husband served for & total periodi,
of Q@ years, ignoring notional and artificial breaks and th%
details there of are as followst~ (Annexures Pages|:
[ /
PERIOCD 12 uzdzr whom Capacity
S1.Ho rorxe
From To
|
: ~ 1. 18=-1=72 13~19-72 B.¥.Inspector tazdoor Man
\J
* 2. 10=10-73 9u5-7L 10,4, o
i
Se 10=3%=75 ' 9-7=75 " : "
b, 1-12=-76 9=-2-77 M "
) L]
R 10-3=77 8-8-78 Inspector of
Works i
6.  10-8-79 g Hoow
7. 10=9-79 9-8-81 " "




(3

4

L, It is submitted that during the courgasenf of his seryice

the applicant's husband has been issued Casual Labour Service

NE

Cards bearing nos. (1) GL46 F, (2)G466F, (3) G354, (4)19131

containing his service particulars as Mazdoor Man and in proof

III pal

-

of his service ( Annexures-I, ¥X3 pal , I1:P:

; IV : pas respectively).

5., LIt is submitted that the applicant's husband was denied tem=

porsry status malafidely and illegally and also consequential be=
nefits and for recovering the dues , death denefitis the appli~
iJ cant herein is filing a seperate 0.4,
~” 6. It is submitted that the applicant's husband xmk served for
a total period of more than 8 years as shown in the above ta=
ble, But the respondents have created several artificial and
technical breaks with a view to deny him continnity of lservices
And the Honfble Tribunalé, and Hon'ble High Courts anil the Hon'=
ble Sﬁpreme Court deprecafed such practices ?f creating artifi-

cial breaks. +t is submitted that as such the said artificial

breaks ought to be ignore& as per the judgments of the Hon'ble

4§ ¥

courts and as per rules.

7. It is submitted that the applicant's husband ried| later

N

! died while in service in the 3rd respondents office |after com-

pleting more than &8 years gervice; his date of death [being

9-8~1981, ¥xex Following that the applicant has  been submi-

tting several representations for compassionate appointment

te the 1st, 2nd and 3rd respondents put in vaine. TFeéifili-

2-@«—#2»-’?!
cant besides submitting representations dtd 28wP-8457 8=3-82,

19-huBl,  29-9=85, 18-12-87, 11- 8~ 88, 12=12=89, [13=2=90,




iy

5
247292, 29-11=94, 13-8-96, 18-8-97 to mention a few, for ¢

assionate appdintment, family pension etc , has also kept vi

the local offices of -the 2nd and 3rd respondents pleading her pro-

Omp=

siting

her

blems, but the 2nd and 3rd respondents have not congidered

cage till date with malafides though she is entitled foq

!

assionate appointment being the widow of late H.Subramanyam;
i

7. It is submitted that the widows of other casual employees who

died while in service much later than this applicant's hugband

P

have already been given compassionate appointment e.g. Smt.

B.Mary ( Sweeper Post) w/o B.S.Clarence (Late) who died while is

in service on 27-2-87, His widow the said Smt.B.Mary has been

granted compassionate appointment vide Offiée Order No,2/8

compe

HipaR Merir i, sanc
et v Bt e g e, o B Y
T AR e el . gy R i

dtd 18=4=88 , wee.f, 18-4-88 as Safaiwala. It is submitted that g
the case of this applicant is no different from that of the said i
nate §

Smt.B.Mary and as such denying the applicant compassio

appointment is arbitrary,

Articles 14, 15 and 16 of the Constitution of India and ¢

rules.

8, As per Railway

6-12-89 and 61290 the dependants of the casual labour withk

entitled to compassionate appointment provided the employee

while in service anl as such rejecting the case of the

for compassionate appointment is arbitrary, malafide an

9., It is submitted that the applicant is 1living in ¥

verty, and gtarvatiog and she has no one to lock aften

i cant and her children and as such she

malafide and illegeal and violative of

ontrary to

Boards Lr.Wo.E (NG)II/8#/Ci/23 dtd 31=12~86 and

applicant
d illegale.
3 utter po=-

the appl=-

ijs suffering| adversely

are

e DM o = =t
- o 2 A IR S T e e 1 4w
F T R e B e

dies




s
"

6
due to her husband's sudden death. The repondents have|jnot con-

i

b sidered her reguest and representations for compassionate appoint-

ment thus causing grave hardship and deprivation and loss to the

applicant, The non-consideration of the applicant for chmpassio-
' |

nate appointment is also violative of Article 21 of th% Consti=

tution of India . The respondents being State within %he mean=

ing of Article 12 of the Constitution of India are bound to
1

, act fairly and as a model employer .

|
|
I 7. DETAILES OF REMEDIES EXHAUSTED:
_ l
M The applicant declares that she has no other alﬁernative
|

or efficacious remedy except to approach this Honourablé Tribunal

by way of filing this 0.A. i

8. WMATTERS PREVIQOUSLY FILED OR PENDING:

The applicant submits that she has not previously filed
any application with regard to the subject matfer challéﬁged in

3

. , 1
0.A nor he filed any Writ Peition or suit regarding the matter

o

in respect of which this application has been mae befor§ any court

of law or any other authofity or anyother Bench of this}Tribunal

nor any other such application is, writ petition or suiﬁ is pending

before any of them. ‘ i

9. RELIEF SOUGHT:

" In view of tlie facts and circumstances stated ébove the

plicant herein humbly prays that this Honourable Tribunal may

ap

i
|
|
|
be pleased to call for the records pertaining to casua} Labour
|



R L I

;
Séi

a2

-4
L 1)
~3
L L]
-9

Service Cards bearing No.(1) G hh6, (2) 6466, (3) G354, (4) WNo,

10131, relating to M.Subramanyam (late) Mazdoor Man who died,

while in service in Permanent way Inspector office, i.e the

3rd respondent's office. on 9-8-1981, declaring the action oflthe

respondents in not condidering the application of the applicant

for compassionate appointment as arbitrary, malfigded, illegal

contrary to law and rules and discriminatory being violative of

Articles 14,15,16 and 21 of the Constitution of Indiia, consequ

directing the Ist and 2nd respondent & Ezndx to consider the case

of the applicant for compassionate appointment by passing suitable

orders and pass such other and further order or orders, as this

Honourable £ Tribunsl may deem fit and proper in the circugstances

of the case,

0. INTERIM RELIEF :

Under the above eircumstances the applicant humbly prays

that this Honourable Tribunal may be pleased to fix an early da

for hearing of the above and pass guch other order or orders as

this Honourable Tribunal may deem fit in the circumtances of the

case,

11. Particular of the Postal order in respect of the & Applica

i. No of India Postal Order. &1 LE,“)W 8")1,
ii. Name of the Post Office: ~Ats ote—Atyp odrefi—

iii, Date of Postal Order: <o ~G g T [—-——
iv, Post office which payable: "<—fdl’o ) 'l
12. 1list of encloures: J @3,5Ri—--
AP 0. BANDR Remeves

y, e
\

and

FEE T

N i

ently

te

nt::




ii. Vgkalath

iii., Material papers as per India.

VERIFICATION

I, M.Lakshmi,

years , Occ:House wife, S.C.Railway/Vijayawada do hereby

that the contents of paras 1 to 7 are true my knowledge an

8 to 12 are believed to be true on legal adivcie and tha

not suppressed any A material facts.

Hyderabad:

Date: 2 9'199?-

Gov oy N €
COUNSEL TFOR APPLICANT. SIGNATURE OF THE APPLIC

W/0 M.Subrahamanyam (late) aged about ¥E&X 3ﬁé’

t I have

verify

d para s

ANT.




RECGRD OF SERVICE AS RECORD OF SERVICE AS
CASUAL LABOUR. g ‘ CASUAL LABGUR

] : . t.
| Perind of : Sigratureand Deriod of | Signature and

emnloyvment - -~ e Iaglinn desie .
T employment esignation
- e e e o! ihe proy Nature of | oF the

No. . ) assignme:t R : 1
From To j & . supervisor ! _ assignment ! supervisor
i : - with dute From To | with date

12 13 P B 415
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SF. 312—2,00,000—1{0.66,

R - -
; Notes. . . %
: b ; AN CENTRAL RAILWAY . G./ISF.
- ol A\ ; -
t . . + e » . L .
H 1. The person tv whom ' this card is isgsued . Jf’ : N
: respansible for its saie custoly.. ' - , [ L TR
v ) : 1 R . ' f ; o
i u ” _ . ) ' ! b _Ofﬁce]Depa:tmcnt.....1'.9.*!-.,.__53.44'.’ Yo N
- 2. No duplicu.ecard cinn be issued vader ot } .
{ circumstz=nces, : ' . )
i -
f . . " : SERVICE CARD FOR CASV.I, LD MY .
i . L . T NP . “ s )
- 3. o coie of ta1s, the fast should be fusaedini K 5.+ 1. Namein full (Ia Biock lettein) ... e
' : i 4 . .
: erepurted, p Pz ’
1 - ! Tl .-t-on.lo.lio--l‘-uull--.-c-l-'-v-inafl-—-o'.---n---c
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Government of Andhra Pradesh,

Department of Panchayat Haj

Certificaie of

Izgued Under Seetion  Of'the Regibtr
Death,-

12 Issued Under See. 17, Biruh and ‘Deaf

o

fhis 15 to certlfy L7

hat the folloxing inforwation has baen

taken frOm the Original record of Death wh:ch is in the %
Duggirala Gram Panchay at.

LYY

Emani Thasil

Guntur DiﬂtriCta State of Andhra P

Do N

Sex:

+

Date ef Deaths 1\ ~y2 -~ R Registrmtion No.Lyy

44

Name of Father/Mﬁ%htr%Hu@baﬁ&. A&ébéﬁﬁ&bgs
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Of4ice of
Chief Fuoie

Vijayawada.
‘ |

e

g, 15, 4, 19U,

No. B, 252 /VBRE/3080/Sathe

MEMORANILI: -
:loxﬂ.—wlﬁmauww

o™

. . Sub: Engegement of fresh C.L.Swesper urdier -

=

¢ ACOS/RE /KZ.T,

. GM/RE/ALD accorded sanction for engagemnunt of Smb. BoMewmy,

grounds vide nhis letter No. E/16/18 (Approval) gt. 16, 3. 80,

| Smt. B.Mary is appointdd as casual lshour sweepeX {safsivalia)
~ 1in dally wages and posted under HCOS/RE/KZY.  Her blo-dets

is @s under!

®  Date of Birth s 14,8,1960
Educational cualificationt VI Class

Medical Pitness: Fit in Class Cez vide DMO/EZA
"7 MLG. No,ABGR 670 dt. 31.3.88 /] 4.4.88,

This engagemant does not confer on her any right for regﬁlar

1 absorption,

SPO/RE /BZA, - N I

© . ¢/- ACOS/REKZI, He will piease pdvise date of jointng
. G/ FMCAO/RE/BLA.
™ c/- Smt. B.Mary te pleady ropor

” -~ ffeopyl/

o

& 4o PCOS/RE/KZJI by 20‘&“§$
| |

W/ o, Late B, §.Clarance es Casusl LAour Sweepel ON comp 2 sionate
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(9‘}8-12-198’7.

To
The Divisional Railway Manager,

South Central Railway,
Vijayawada.

Sir,

Sub: Widow of (late)‘M.Subramangam,ﬂazdoor Man,

- 00w
T submitted many representations from time to time foI

compassinate appointment and family pension. Except giving and

pram oral promises. I am not considered for the same. I anm

guffering very much due %o above.

Hence i request you to kindly grant me compassinate

appointment and famidy pension.

Thanking youy Sirg Your's faithfully,

{ M,LAKSHMI )
W/o M.Subramanyamj
Mazdoor Man,

ég%l//’//_ 8.C.Railvway,
' Vijayavada.




"

" and Family Pension though I given letters. I request your ¢

2

ki
K

8-3-82,

To

The General Manager,
S.C,Railway,

Secunderabad.

Sir, ‘
Sub: Husband died death henefits compassinate
appointment and Family pension requested.

-O-

I am the widow of M,Subramanayam who worked as Mazdoor

Man under PWI, S,C.Railway, Vijayawada. Since there I am requ-

sting for compassinate appointment § Family pension. but I am

running from pillar to post. The xxx Divisional Railway Man

Vijayawada is also not considering my request for Compassinz

ager

te

O

kindly look into the above and grant me compassinate appointment

along with family pension for while I am thankful to you.
Thanking Yous Sir,

Your's faithfully

(M.Lakshmi)
Copy to : . W/0 M.Subrahamanyang

Mazdoor Man, S.C.Ra
The Divisional Railway Manager

South cantrql Railway,

Vijayawada. 2

Vijayawada.

(1ate)
ilway,

(

=T
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To

The Divisional Railway Manager,
South Central Railway,

Secunderabad

sir,

sub: Husband died death benefits compassina
appointment and Family Pension,

w0 -

I am requesting for compassinate and Family Pens

te

lon

for the last several years. I am the widow of M.Subramanaym

(late) Who worked as Khalasi in your office and died on 11
| Lr
1 am not have any ﬁeané to living., Hence kindly consi

me requests it the earliest.

Thanking You Sir, Yours faithfully,

Copy to: (4,.Lakshmi)

W/0 M.Subramanayam
The General Manager,Rmiiway

South Central Railway
Rail HNilayam,Secunderabad. ‘Jébﬁi____

.12O81

der

(late)




C.

To

The Divisional Railway Manager,
South Central Railway,
8Vijayawada.

Sir,

Sub: Hushand died death benefits compassimate
appointment and Family Pension requested,

I have submitting letters to your goodself for compassinate

appointment and Family Pension. 3But there is no result till date

from 1981. I sent letters to even Railway minister for jﬂstice.

1 anm suffering kindly do me justice to thka poop EXx widow,

Thanking You Sir,

Your's faithfully,

Copty to : (M.Eakshmi)
W/o M.Subramanayam (late)

The General MHanager,
Bouth Central Railway,

Rail Nilayam, Secunderabad. 2: |




To

The Divisional Railway Manager,
South Central Railway,
Vijayawada.

Sir,

gub: Husband died bmmmfix death benefits
compassinate appointment and Family
pension requsted.

-l

Kindly refer to my earlier letters for compassinate
appointment and Family pensions though I am meeting you
office people 1 am not given any order, Many others who

are widows are given compassinate appointment ax in group-D

T am also eligible. Hope yout will consider me sympatnetically

[
-

and give me Family Pension and compassinate appointmen

Thanking You Sir,

fours faithfully,

Copy to: (M.Lakshmi)

W/o M.Subramahnayam (lat

Mazdd&% Man

The General Manager, Southi Centrai Railw:

South Central Railways, Vijayawada.

RailANilayam,Secunderabad.
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To

The General Manager,

South Central Railway,

Secunderabad.

Sir,

Sub

¢ Husband died death benefits compassin
appointment and family pension requeg

"'-'0--

F:_j

14-8-88,

1ate
sted,

While working as Mazdoor Man under P.W.I my husband

Sri M,Subramanayam (late) died on 11.12.81.

I have submitted letters for Compassinate appointment angd

Fension,

to kindly grant me the above as early as possible.

Copy to:

I am not considered sympathetecally.

Thanking You Sir,

The Divisional Railway Manager,
South Central Railway,

Vijayawada.

G

As I am his

Your's faithfu]

¥ (1, Lakshmi)
¥W/o ¥.Subraman
Mazdoor Man,
Viﬁayawada.

widow

| family

I request you

1y

ayam (late)
5.C.Railvay,
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12-1 2-890

To

The Divisional Railway Fanager,
South Central Railway,
vijayawada .

Sir,
gub: Husband died death benefits compassinate
!

are appointment and Family Pension regd.
- 00~

I am the poor widow of Sri M,Subramanyam (late) who

worked as Khalasi in reilways. He since my huaband died

on 11-12-1981 in service I submitted number of reprsentations

for compassinat appointment and Family Pension. There iis no

response from your office though I were submitted many [letéers

I am a ppor widow my husband's sudden death is caused loss and

But my position is miseable on the|otherhand,

hardship to ikE me.

I am hence requesting your not to delay ing my requests no more.

H0pe your will be kind and grant me justice.

Thanking Youx Sir,

Your's faithfully,

Copy to: '
(M,Lakshmi)
W/o M.Suramanayam (late)

W

the General Manager, 5.C,Railway,
Rail Nilayam, Secunderabad.

e (W

Lo ]

1 AR

——

e e — .
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13-2-1990.

To

visional Railway ManageT,

The Di
South Central Railway,

Vijayawada.

h benefits compassinate appoint-
f
|_

quested. !
f .
o) I

gir,
Sub: Husband died deat
ment and Family Pension re
-00~ : i
‘ T
E‘F |
| |
With reference to the aabove my letters for comﬁassinate
F

|
t had considered Py you

‘ o
|
appointment and Family Pension are 1o
. f |
unning from piller to post but
| |

nothing is considered I am guffering from poeverty kiﬁdly do |
| :

justice to me at least now. f |
| |
. | r

Thanking You Sir, : !
. I‘

| r

hai xeaskiexed &y YO Iam r

Your's faithﬁully, |
I |

f

Copy to:
(M,Lakshmi)

8.0, Railvay,
W/o M.Suhraménayam (1ate)
;

The General Manager,
Rail Nilayam, Secunder

-

abad.




?.7-1992-

To

The General Manager,
5.C.Railway,

Railu Nilayam,
Secunderabad.

Honomrable Sir,

Sub: Husband died death benefits compassinate
appointment and Family pension requested.

, = 00~

i I .
My husband !,Subramanayam died on 11.12.81. He worked
as Mazdoor Man under PWI, Vijayawada I am submitted many

representations to the Divistonal Railway Manager, Vijayawada

L,

and I am also written to yout about the same in my previous letter,

But till now I have not even received any reply from you.

I request you to kondly grant me family pension and

compassinate appointment as early as possible.
Thanking You Sir,

; ' Yours faithfully,

Copy to:

(i4.Lakshmi)
2 The Divisional Railway Manager, /o M.Subramanaya% (late)
alazdoor Man, 3 .C.Baillay,

South Central Railway, Vijayawada.-Z
Vijayawada.

v
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29-11=1994, ' 1E
| |
To ' | 1}
w ,f
v The Divisional Railway Manager, ! |
; Vijayawada. ‘ ‘{
Sir, | '
. I
Sub: My letters dated.28-8-81, 7-1284, 2-3-89 I
for pension. ’ I
[
‘ |
"\b‘ ‘ :
; It
i My husband died on 11.12.81 while working in RailwagsJ ‘;
| ;
: 1
I have submitted letters for temporary status and family pension 13
but in vain. I am suffering from poverty. -;
o 13
| |
b
Hence 1 request you to kindly graant me family pension’rnd |
- '
| compassinate appointment for which act of kindness. I am grateful E
. z b
to you, . |
: Thanking You ! ’;'
\ | ‘ ‘:
‘ e Yours faithfully, /
. Copy to: ( M.Lakshmi &) ;E :
' ‘ W/o M.Subramanayam (late)

General Manager, S.C.Railway,

Rail Nilayam, Secunderabad.
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13-8-1996,
| |
! To
‘ ™
: The General Mangex y
. S.C.Railway, Rail Nilayam, Ii] <
! Secunderabad. 1
g0 ’ :
L ’ Sir,
. 3
N 1
' Sub: Hyshand died death benefits compassinate ;
! appoin%ment and Family pension requested. %
. | |
! I
- 00- 1
' 'i
! !
~ I submitted two letters to your for compassinate appointmer C
| C
L and family pensions my husband died as Mazdoor Man in Railway -
. Py :
. | .
[ Vijayawada. I have not received my reply from your office.
o .
‘ ' i I am not in good health. 1 am also suffering because ino k r
' (
‘ one is helping me, THerefore I most humbly request your to [
| |
\ ; kindly grant me compaésinate and Family pension and urgently.
| |
| :, Thanking You Sir,
. i t
{ : ' Yours faithfully,
e
?i Copy to: | (M,Lakshmi)
7 W/o M.Suramanayam (mlate)
rThe divisional Railway, Mazdoor Man, S.C.Railway,
nanager, S.C.Railway, Vijayawada.
Vijayawada.

- A




To

{

The Divisional Railwéy Hanager;
vijayawada. ' |

i
] l
H

H

i .

H .

gir, {

My represeptation ™r family pension and compassibat

‘ \ '
appointment have not been grar"ec by the Department. Though I

v

" . eligible for family p%nsion an}compassinate appdiqtment, I am

not given justice., So many ye¢ 't passed.

I request you to k ldly grant ne family vension and

ssinate appointment &% the ear .est without delay. ’

Thenking y«

Your's gincerely

f.
g.
|

-

cdmpu

Railway,

i (M.Lakshmi)
copy to: I ¥/o M.Snbrahamanayamﬁ%ate)
(Mazdoor Man,S.C.!
General Manager, ‘Vijayawada,)

5.C.Railway,
secunderabad,

|
:
i
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~ CENTRAL ADMINISTRAT IVE TRIBUNAL
|  HYDERASAD BENCH,
_  0.A.REGD.NO 2K ‘}-( 97 pate: Y

G G U Guitdeant (ot o A

e

e, !
/ o 7
uest you to rectify the defects ment ioned

T am to req
elow in your application within 14 days from the date of

issue of this letter, failing which you appllcatlon will not

be reglstered and actien under Rule 5 (4) will follow.

LY e "@- A 'eﬁ-%vv'.;l«\m b OS] |
Qage N '
/.}> -~ Mo-km %_@m&\w\ah o Coogp™) Uz heo Q‘ ll#
J//<(6 *“flkk{" _ e asfhp(gmdv—~ Y b E

[
N

DEPUTY REGISTRAR (JUDL)
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IN THE CENT
O.ANO. 1250/97.,

M.Laksiml.
'Y Applicant.

and

1. Union of India rep.by General Manager,
SC Rly, Railnilayam, Secunderabad.

2. The Divisional Rallway Manager,
SC Rly, Vijayawada.

3, The P.,W.I.(Pemanent Way Inspector),

SC Rly, Vijayawada.
.. Responden

For the Applicant‘ Mr. GoVeSekhar Babu, Advocate‘o
For the Respondentst Mr.C.V.Malla Reddy, SC for Rlys,.

CORAMS : 7 g
THE HON'BLE MR.H.RAJENDRA PRASAD 3 MEMBER(ADMN

"qhe Tribunal made the following Orders-

(P

RAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

Date of Ordert. 25-9=97,

tse

Heard Mr.Sekhar Bsbu for the applicCant who is a

widow aged 37 years. She lost her husband in 1981 when

she was 20

years old.

she is seeking an appointment on cmpassionPte

grounds, since according to her, her husband late Mr. Subramanyam

passed away on duty.

The respondents may examine the request to the extent
feasible, but with utmost sympathy, with reference to such records

as may be available with them, A-suitable reply may b['T
to her representation dt. 18.8,.,1997&k Page~1l, Annexures

to the OA.

19

Thas the OA is disposed of at the adnissionijstage.

_‘/

given

_——
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!
’D oA ,1250/97

[To

. 1. The General Manager, Union of India,

SC Rly, Railnilayam, Secunderabad.

2. The Divisional Railway Manager,
8C Rly, Vijayawada.

3, The P.W.I,(Permanent Way Inspector)
SC Rly, Vijayawada,

" 4, One copy to Mr.G,V.Sekhar Babu, Advocate, CAT.Hyd.
5. One copy to Mr.C.V.Malla Reddy, SC for Rlys, CAT.Hyd,

6. One spare COpY.

pvm
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"TYPED BY: .- CHECK

i
COMPARED BY: APPROVED\

IN TEL CENTRAL ADMINISTRATI
HYDERABAD BENCH AT HYIBUNAL
- |

|

THE HON'BBE MR.JUSPICE.
VICE~CHAIRMAN |

An ‘/ ;

|
‘THE HON'BLE UR.H.RAJENDRA PF

DATED: - 7_,)/] q !0\7 \ (.

ORDER/ MIDGHENT, . \ |

M.Zio,/Rﬁ..,/C"A.NO.. H
in \

0.a.No. \ 250 }cl") h

T 4 ,No, (W,p, )

- ‘L
Admit§ed and Interim directions issue Jmm

Allow

Disposed of with Directions.

e ——

=Y

Dismisked.

Dismismed as withdrawn
Dismispged for default
Or derel Re jedteqd

NQ,crder as to cOosts,
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